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FMHfttiOtt of AU India JttdtoUl 
Servic*

2369. SHRI MUKHTIAR SINGH 
MALIK:

SHRI G. M. BANATWALLA: 
SHRI SHYAM SUNDAR

GUPTA:
Win the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be plan-
Od to state:

(a) whether Government of India 
hay* since tak#** any decision to loriii

an All India Judicial Servic« in tfe*
country; and

(b> if not, tiie reasons for delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE:
(DR. PRATAP CHANDRA CHUN- 
DER) : (a) and (b). There is no pro* 
posal at present under the consider­
ation of Government regarding the
creation of an All India Judicial Ser­
vice.

Translation o f Manuals, Forma and
other Material

2370. SHRI GANGA BHAJCT 
SINGH : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to lay a statement show­
ing:

(a) whether he is aware that 
manuals, important forms and other 
important material received for
translation and vetting from different 
Ministries and public sector under­
takings is pending for several days;

(b) if so, the reasons for delay,
the period from which the translation 
material of different Ministries is 
pending;

(c) whether the reason for this 
delay is the -shortage of Hindi staff;

(d) if so, the total number of staff 
presently working and the number of
employees required taking into 
account the work;

(e) whether Government propose to 
provide adequate staff; if so, when; 
and

(f) the time by which important
translation material is likely to be
returned after translation?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
f DR. PRATAP CHANDRA CHUN- 
DER); (a) The total number of pa*65 
of manuals, fdrms and other important 
material received by the Miniitxy^ 
Law, Justice and Company Aflvf9 
for translation into «i»di *«>» *** 
various Miajyrtriw/Dc®^^ g *




